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ACT No, IV or1879.

PassEp BY THE GOVERNOR GENERAL OF INDIA IN CouNeit.

‘ (Received the assent of the Governor General on the 13th
March, 1879).

An Act to consolidate and amend the law relating
to Railways in India.

“7 HEREAS it is expedient to consolidate and Preamble-
amend the law relating to Railways in India;

Tt is hereby enacted as follows :—

.

PRELIMINARY.
1. This Act may be called The Indian Railway Short title.
Act, 18797 .
Tt extends to the whole of British India and, SO Local extent.

far as regards subjects of Her Majesty the Empress
of India, to the dominions ‘of Princes and States in

India in alliance with Her said Majesty ;
And it shall come into forece on the first day of Commence-
J uly, 18'79 > m}ent.
9. On and from that day, the Acts specified I Repeal of
the first schedule hereto annexed shall be repealed. Acts.
All rules made, notifications published and powers
conferred under any of such Acts, or any enactment
thereby repealed, shall (so far as they are consistent.
herewith) be deemed to have been respectively made,
published and conferred under this Act.
Nothing in the Carriers Act, 1865, shall apply to
carriers by railway. ‘
3. In this Act, unless there be something repug- Interpreta-
nant in the subject or context, — tion-clause.
“ Railway” means a Railway for the public con- @ Railway.”
vevance of passengers or goods : :

|
é- CHAPTER L
>
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It includes—

(«) all land within the fences or other boundary-

marlks prescribed under séction fifty-two ;

(6) all lines of rail, sidings or branches worked
over for tlie purposes of, or in connection with, a
Railway ;

(¢) all stations, offices, warehouses, fixed machinery
and other works counstructed for the purposes of,
or in connection with, a Railway ;

(d) all vessels and rafts used for the purpose of
carrying on the traffic of a Railway.

In section four, “ Railway’ includes a Railway
under construction, and in the remaining part of this
section and in the following sections (namely), six,
eight, sixteen, twenty-five, thirty, thirty-three, thirty-
four, forty to forty-six (both inclusive), fifty-two and
fitty-three, ““ Railway” includes a Railway under
construction and a Railway not used for the public
conveyance of passengers or goods:

“ Railway-Administration” means, in the case of a
Railway worked by Government or a Native State,
the Manager of such Railway, and in the case of a
Railway worked by a Company or private individual,
such Company or individual :

¢ Railway-servant ”’ means any person employed
by a Railway-Administration, to perform any fuunction
in connection with a Railway,

and in section twenty-five, last clause, sections
twenty-six, twenty-seven, thirty-eight and forty-two
includes any person employed to perform any such
function by any other person in execulion of a con-
tract into which he has entered with a Railway-
Administration.

4. Tt shall be lawful, with the previous sanction

of the Governor General in Couneil, to wse on every
Radhway Jocomelive one othey motive power,
AL co se o drawn o propelioed

fheraby,
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CHAPTER 1I.
DUTIES OF THE RAILWAY-ADMINISTRATION,

5. No Railway or portion or extension of, or ad- Railway
dition to, a Railway shall be opened for the public “’)}’L‘i'u';" be
conveyance of passengers until the Railway-Adminis-
tration has given to the Governor General in Council
notice in W1'1’r111£v of the intention of opening the same,
and until an officer appointed by the Governor General
in Council to inspect such Rail way, porlion, exten-
sion or addition has, after inspection thereof, reported
in writing to the Governor General in Council that
in his opinion the opening of the same would not be
attended with danger to the public using the same.

6. Every Railway-Administration shall, within l!;xccidents dto
forty-eight hours after the occurrence wupon the e xeported.
Railway of —

(a) any accident attended with loss of human life
or serious injury to person or property,

() any accident of a description usually attended
with such loss or injury, and

(¢) any accident of any other description which
the Governor General in Council may, from time to
time, direct to be notified,

give notice thereof to the Local Government ;

and the Station-master nearest to the place at
which the accident occurs, or, where there is no Sta-
tion-master, the officer in charge of the section of

~the Railway on which the accident occurs, shall, with-

out unnecessary delay, give notice in writing or by
telegraph of such accident to the nearest Magistrate
and to the officer in charge of the Police-station in
the jurisdiction of which the accident ocenrs, or to
such other Magistrate and Tolice-officer as the Local
Government from time to time appoints in this
behalf.

7. Xivery l\fn]\vav Administration shall make up w

and detiver to the Governor General in (Jouncm @

ol s ocouriing i the cowrse

‘ av, whether atte
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and at such intervals of time, as the Governor Gen-
eral in Council from time to time directs.

- 8. Every Railway-Administration shall make gen-
eral rules for the following purposes (that is to say) :

(@) for regulating the mode in which, and the
speed at which, carriages and wagons used on the
Railway are to be moved or propelled ;

(0) for regulating the maximum number of pas-
sengers which each carriage and compartment may
carry, and the mode in which such number shall be
denoted thereon ;

(¢) for regulating the provision to be made for
the accommodation and convenience of passengers ;

(d) for declaring what shall be deemed to be, for
the purposes of this Act, dangerous goods; and

(¢) generally for regulating the travelling upon,
and the use, working and management of, the Rail-
way ; |

and may, from time to time, alter any such rules.

Auy such rule may contain a provision that any
person committing a breach of it shall be liable to a
fine which may extend to fifty rupees, or, in default
of payment of such fine, to simple imprisonment for a
term which may extend to two months.

No such rule shall take effect unless it is consist-
ent with this Act and until it has received the sanc-
tion of the Governor General in Council.

All rules made under this section shall be pub-
lished in the Gazelte of India, and shall be otherwise
notified to the Railway-servants and the public in
such manner as the Governor General in Council,
from time to time, dirccts. V

The Governor General in Council may at any
time cancel any such rule.

9. An absiract of this Aect, and & copy of the
Time-tables and Twill of charges which way, from
tinie to t bie publishied for any Radlway by any
1 Y ' (1 hadl i bited in some
such 1

s
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All such documents shall be so exhibited in Eng-
lish and in the principal vernacular language of the
district in which the station is situate, and in such
other language, if any, as the Governor General in
Council may direct.

CHAPTER III.
CARRIAGE OF PROPERTY.

10. Every agrecment purporting to limit the obli-
gation or responsibility imposed on a carrier by Rail-
way by the Indian Contract Act, 1872, sections 151
and 161, in the case of loss, destruction or deteriora-
tion of, or damage to, property shall, in so far as it
purports to limit such obligation or responsibility, be
void unless— '

(#) it is in writing signed by, or on behalf of, the

‘person sending or delivering such property, and

(6) is otherwise in a form approved by the Gov-
ernor General in Council.
~ 11. When any property mentioned in the second
schedule hereto annexed is contained in any parcel or
package delivered to a carrier by Railway, the carrier
shall not be liable for loss, destruction or deterioration
of, or damage to, such property, unless at the time of
delivery the value and nature thereof have been de-
clared by the person sending or delivering the same,
and an increased charge for the safe conveyance of
the same, or an engagement to pay such charge, has
been accepted by some Railway-servant specially au-
thorized in this behalf.

‘When any property of which the value and nature
have been declared under this section has been lost,
destroyed or damaged, or has deteriorated, the com-
pensation recoverable for such loss, destruction, dam-
age or deterioration shall not exceed the value so
declared.

12. A carrier by Railway shall in no case be an-
swerable fov loss, destruction or deterioration of, or
damage:to, any passenger’s luggage, unless a Railway-

joltel
sorvant has booked and given a yveceipt for the sanie,

w 6.
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Plaintiffs not 13. In any suit against a carrier by Railway for

required to . : R .
Pl.?,ve negli- compensation for loss, destruction or deterioration of,
gence. or damage to, property delivered to a Railway-servant,

it shall not be neccessary for the plaintiff to prove in
what manner such loss, destruction, deterioration or
damage was caused.

Lien for 14. If any person fails to pay on demand any sum

money due  due by him to a carrier by Railway for conveyance of

far carriage, - o ) . . d T )

&c, of pre- ALY property by Railway, or for the custody of any

perty. property, or for demurrage or wharfage in respeet of
the same, the Railway-Administration may detain the
whole or any part of such property, or, if the same
have been removed from the Railway, any other pro-
perty of such person then on such Railway or there-
after coming into the possession of the Railway-Ad-

ministration ;

and may also sell by public auction, in the case of
perishable property at omce, and in the case of other
property on the expiration of at least fifteen days’
notice thereof published in one or more of the local
newspapers or, where there are no such newspapers,
in such manner as the Local Government may, {rom
time to time, direct, sufficient of such property to pro-
duce the sum payable as afovesaid, and all charges
and expenses of such detention, notice and sale, or, if
such person fails to remove from the Railway within
a reasonable time any property so detained, the whole
of such property ; ‘

and may, out of the proceeds of the sale, retain the
sum so payable, together with all charges and expenses
aforesaid, rendering the swiplus, if any, of such pro-
ceeds, and so much of the property (if any) as remains
unsold, to the person entitled thereto ; :

or such carrier may recover any such sum by suit.

Wiittenae- 15, The owner or person having the carve of any |
cownt b pro- pyoperty which Jins heen carvied upon any Railway,

perty to b )

e or is brought into any slation or wareliow
. RD .

or the
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person of the quantity and description of such pro-
perty. '

16. No passenger shall take with him on a Rail-
way, and no person shall deliver or tender for carriage
upon any Railway, any dangerous Inggage or goods
without giving notice of their nature to a Railway-
servant, or, in the case of luggage or goods delivered
or tendered for ecarriage, distinctly marking their
nature on the outside of the package containing the
same.

Any Railway-servant may refuse to carry upon a
Railway any luggage or parcel which he suspects to
contain dangerous goods, and may require such lug-
gage or parcel to be opened to ascertain the fact pre-
viously to carrying the same ;

and in case auny such luggage or parcel is received
for the purpose of being carried upon a Railway, any
Railway-scrvant may stop the transit thereof until he
is satisfled as to the nature of ils contents.

CITAPTER IV.
CARRIAGE OF PASSENGERS.

17. Every person desirous of travelling on a Rail-
" way shall, upon payment of his fare, be furnished with
a ticket specifying in English and the principal verna-
cular language of the district in which the ticket is
issued, the class of carriage for which, and the place
from and place to which, the fare has becn pad, and
the amount of such fare;

and every passenger shall, when required, show his
ticket to any Railway-servant duly authorized to
examine the same, and shall deliver up such ficket
apon demand to any Railway-servant duly aulliorized
to collect tickets.

18. Al the intermcdiate stations, the Tares shall
be deemied to be accepted and the tickets furnished
only upon condition that there be room 1 the train
Tor which the tickoets oye fornichoed

Lnocalke tnore {
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aoods.
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obtained tickets for the longest distance shall have the
preference; and those who have obtained tickets for
the same distance shall have the preference according
to the order in which they have received their tickets:

Provided that all officers and troops of Her Majesty
on duty, and all other persons on the business of the
Government, who, by virtue of any contract with the
Government or, in the case of a Railway worked by
Government, of any direction of the Governor General
in Council, are entitled to be conveyed on a Railway
in preference to, or .in priority over, the public, shall
be entitled to such preference and priority without
reference to the distance for which, or the order in
which, they have received their tickets.

Any passenger to whom a ticket has been fur-
nished at any station and for whom there is no room
shall, on returning the ticket within a reasonable time
after its issue, be entitled to have his fare at once
refunded.

19. Except with the permission of the Railway-
Administration or of such officer as it appoints in this
behalf, no person shall enter any carriage used on any
Railway for the purpose of travelling therein without
having first paid his fare and obtained a ticket.

20. Any passenger found suffering from an ine
fectious disease in a Railway-carriage or in any place
on a Railway may, if his remaining in such earriage or
place is likely to spread the infection of such disease,
be removed from such carriage or place by any Rail-
way-servant ; o

any passenger so removed who has paid his proper
fare to or at the place at which le is so removed, shall
be entitled, on returning his ticket, to have such fare
refunded.

CHAPTER V.

OFFENCES AND PROCEDURE.

(A ~—Offences by the Raihoay- Administraiion.
A / L . .

21 Any Railway-Adwministration opening, in cone-
section five, sny Radlhway, oram
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or extension of, or addition to, a Railway, shall forfeit
to Government the sum of one thousand rupees for
every day during which the same continues open in
contravention of that section. _

992. Any Railway-Administration omitting to give
notice as required by section six, shall forfeit to Gov-
ernment the sum of one hundred rupees for every day
during which such omission continues.

23. Any Railway-Administration failing to deliver
any return mentioned in section seven within fourteen
days after the same ought to be delivered, or to make

or notify any rules as required by section eight, or to:

exhibit any ahstract or copy mentioned in section nine
in manner required by that section, shall forfeit to
Government the sum of fifty rupees for every day

‘during which such failure continues.

(B)—Offences by Railway-servants.

924. Any Station-master or other person omitting

to give notice as required by section six, shall be
punished with fine which may extend to fifty rupees.

95. Any Railway-servant who is in a state of
intoxication whilst actually employed upon a Railway
in the discharge of any duty,

or who negligently omits to perform his duty,
or who performs the same in an improper manner,

‘shall be punished .with fine which may extend to
fifty rupees; A

or if the duty in any of the cases aforesaid be such
that the negligent omission or improper performance
thereof would be likely to endanger the safety of any
person travelling or being upon such Railway, such
servant shall be punished with imprisopment for a
term which may extend to one year, or with fine, or
with both.

2.6. If any Railway-servant in the discharge of
his duly endangers the safety of any person—

4

() Dy disobeying any ceneral rule sanclioned and

<
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traveintion of
section 5

For omitting
to report
accident.

For not send-
ing return of
acoidonts or

making rules
under section
8, or exhibit-

ing copy
under section
M -

For omitting
to give notice
of aceident.-

For drunken-
ness or
breach of-
duty.

For endans
geving the
safety of

POTSONS.




o receiving
Br ves.

: Aviendment

of Penal .
(1Ae, section
1L

T 1 compel-
li-.g passen-
% g 18 to enter
) cerriages

aiveady full,

Tor not giv-
iag account,
f goods or
giving false
wocount.

. .
Zor taking
dangerous
roods on
Rallway or
Telivering

suel goods

Lailways. [AcT 1%

(b) by disobeying any rule or order ‘not incoit-
sistent with the general rules aforesaid, and which
such servant was bound by the terms of his employ-
ment to obey, and of which he had notice ; or

(¢) by any rash or negligent act or omission,

he shall be punished with imprisonment for a
term which may extend to threc ycars, or with fine
which may extend to five hundred rupees, or with
botl.

27. Every Railway-servant shall be deemed a
“ public servant ” within the meaning of sections 161,
162, 163, 164 and 165 of the Indian Penal Code.

Tn the definition of legal remuneration contained
in the said section 161, the word ‘ Government”
shall, for the purposcs of this secfion, he deemed to
include any employer of a Railway-servant as such.

28. Any Railway-servant who compels or at-
tempts to compel any passenger to enter a carriage
or compartment containing the maximum number of
passengers denoted thereon in accordanee with a rule
made and notified under section eight, shall be pun-
ished with fine which may extend to one hundred
rupees.

 (0).—Offences by Persons generally.
29. Any person required under section fifteen
to give an account of the quantity and description

of any property who neglects or refuses to give such
account, :

or who wilfully gives a false account,
shall be punished with fine which may extend to

five rupees for every maund (of 3,200 tolas) of

such property; -and such fine shall be in addition
to any charge to which such property may be liable.
30. Whoever, in contravention of section sixteen,
takes with him any dangerous goods on a Raillway,
or delivers or tenders any such goods for the purpoéo
of heing carried upon a Rallway, shall be punished
with fine which mav extend to two hundred 1upees.
a1,

ooy travelling on o Raihway with-
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showing or delivering up the same when so required
under seotmn seventeen, shall be liable to pay the
fare of the class in which lhe is found travelling, from
the place whence the train originally started, unless
he can prove that he has travelled a less distance
only, in which case he shall be liable to pay the fare
of the class aforesaid only from the phee whence he
has travelled.

Every such fare shall, on application by a Raﬂ-
way- servant to a Magistrate, and on proof of the
passenger’s liability, be recoverable from such pas-
senger as if it were a fine, and shall, when recovered,
be pald to the Railway-Administration,

32. Any person who defrauds, or attempts to de-
fraund, any carrier by Railway—

(@) by travelling, or attempting to travel, on any
Railway without having previously paid his fare ;

(b) by riding or attempting to ride in or on a

carriage, or by a train; of & higher class than that for
which he has paid his fare

(¢) by using or attemptmcr to use a ticket on any
(1‘1,) for which such ticket is not available ;

(d) by continuing his journey in or upon any.
carriage beyond the place to which he has paid his
fare, without previously paying the fare for the addi-
tional distance; .

or who, in any other manner whatever, attempts
to evade the payment of his fare, ”

or who wilfully alters or defaces his ticket so as to’

render the date, number or other material portlon

thereof illegible,

shall be punished with fine which may extend to
fifty rupees, and shall also be liable to pay the fare (if
any) which he ought to have paid; and such fare

shall be yecoverable in manner provided by section.
thirty-one and shall, when recovered, be p:ud to the,

R ful\\ ay- Admuustratlon
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carriage is in motion, shall be punished with fine
which may extend to twenty rupees ;

and any passenger who rides, or attempts to ride,
on the steps, or any' other part of a carriage, upon
any Railway, except on those parts which are intended
for the accommodation of passengers,

shall be punished with fine which may extend to
fifty rupees.

34. Any person who, without the permission of
the Railway-Administration, rides or attempts to ride
upon any locomotive-engine or tender upon any Rail-
way; or in or upon any vehicle not appropriated to
the carriage of passengers,

shall be punished with fine which may extend to
one hundred rupees.

35. Any person who, without the consent of his
fellow-passengers, if any, in the same compartment,
smokes in or upon any Railway-carriage, except in a
carriage or compartment specially provided for the
purpose, shall be punished with fine which may
extend to twenty rupees ;
~and any person who persists in so smoking (except
as aforesaid) after being warned by any Railway-
servant to desist may, in addition to incurring the
liability above-mentioned, be removed by any Rail«
way-servant from any such carriage, and from the
premises of the Railway, and, where he has paid -
his fare and obtained a ticket, shall forfeit such fare
and ticket.

36. Any person who is in a state of intoxication,
or who commits any nuisance or act of indecency in
any Railway-carriage, or upon any part of any Rail-
way ;

or who witfully and without lawful excuse inter-
feres with the comfort of any passenger, or extin-
ouishes any lamyp in any Railway-carriage,

shall be punished with fine which may extend fto
fifty rupees; and may be removed by any Railway-
servant from anyv snch carriage, and also from the:
1 and, wherc. paid his:

s of {he alway,
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fare and obtained a ticket, shall forfeit such fare and
ticket.

37. If any carrlage compartment, room or place
be reserved by the Railway-Administration for the
exclusive use of females, any male person who with-
out lawful excuse enters such carriage, compartment,
room or place knowing the same to be reserved as
aforesaid, or remains therein after having heen in-
formed of its having been so reserved, shall be pun-
ished with fine which may extend to one hundred
rupees,

and may be removed therefrom, and also from

tho premises of the Railway, by any Railway-
servant,

and, where he has paid his fare and obtained a.

ticket, shall forfeit such fare and ticket.

38. Whoever wilfully obstructs or impedes any
Railway-servant in the discharge of his duty, shall
be punished with fine which msy extend to one hun-
dred rupees.

39. Any vpassenger wilfully entering a carriage
or compartment containing the maximum number of
passengers which has been denoted thereon in accord-
ance with a rule made and notified under section
eight, shall be punished with fine which may extend
to one hundred rupees.

4.0. Any persorr who without authonty Or Teason-
able excuse makes, alters, shows, hides, removes or
extinguishes any signal or light upon any Railway, or
upon any engine, carriage, wagon or other vehicle
upon a Railway,

or who negligently . damages any engme, carriage,
wagon or other vehicle belonging to a Railway, or any
warehouse, building, niachine, fence or other thing so
belonging,

or who needlessly mtorfereq with the means of
communication prov1ded in any train hetween the

“gunard and the engine- dn\ Cr 01 PasSengers,

1

shadl he ponished wit

FUHNG,
;

Lo Y E
e which may exiend {o

For entering
carriage or
room re-
served for
fomales.,

For obstruct-
ing Railway-
servant in
his duty.

For entering
carriage

already full.

For removing
signals or
injuring
carriage, &c.




For trespass.

Tor refusing
to leave on
request.

For cattle-
trespass with-
in Railway-
fences.

“For wil-

" fully driving
cattle on
fonced Rail-
way ;

on unfenced
Railway.

Recovery of
fines and
yayment of
compeusa-
Lion,

Amendment
of Aot 1 of

1871, 5. 11
‘and 20.

Railways. (Aot 1V

41. Any person who unlawfully enters upon a
Railway shall be :punished with fine which may cx-
tend to twenty rupees; and if any person so entering
refuscs to leave such Railway on being requested to
do so by any Railway-servant, or by any other person
on behalf of the Railway-Administration, he shall be
punished with fine which may extend to fifty rupees,
and may be immediately removed from such Railway
by such servant or other person as aforesaid.

42. The owner or person in charge of any bulls,
cows, bullocks, calves, elephants, camels, buffaloes,
horses, mares, geldings, ponies, colts, fillies, mules,
asses, pigs, rams, ewes, sheep, lambs, goats and kids
straying on any Railway provided with fences suit-
able for the exclusion of such animals, shall be pun-
ished with fine which may extend to ten rupees for
each animal, in addition to any amount that may be
recovered under the Cattle-Trespass Act, 1871,

Whenever- any such animals are willully and
unlawfully driven, or knowingly and unlawfully per-
mitted to be, on any Railway provided with fences
suitablo for the exclusion of such animals,

and whenever any such animals are wilfully
driven, or knowingly permitted to be, on any Rail-
way not so provided, otherwise than for the purpose
of lawfully crossing the Railway, or for any other law-
ful purpose,

the person in charge of such animals, or if he
‘cannot be identified, then the owner of the said
animals, shall he punished with fine which may extend
to fifty rupees for each animal, in addition to any
amount that may be recovered under the same Act.

All fines imposed under this section may, if the
convicting Magistrate so direct, be recovered in man-
ner plOVldO(l by section twenty-five of the said Cattle-
Trospass Act, 1871, and may be appropriated in whole
orin part in (lompensatlon for loss or damagc proved
10 his satisfaction. .

The expression ““public road” in scctions eleven
and twenty-six of the same Act shall he deemed to
ol ,'.c a Railway,  Aund any Railway-servant may

o
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exercise the powers of seizure provided by the said
section eleven.

43. Whoever knowing or having reason to be-
lieve that any engine or train is approaching along a
Railway opens any gate which the Railway-Adminis-
tration has set up on either side of the Railway across
any road for the use or accommodation of any person,
or. passes or attempts to pass, or drives or takes, or
attempls to drive or take, any vehicle, animal or other
thing, across the Railway; :

. and whoever at any time, in the absence of a gate-
keeper, omits to shut and fasten such gate as soon
as he and any vehicle, animal or other thing under his
charge have passed through the same,
~ shall be punished with fine which may extend to
fifty rupees. ‘

44. Whenever any minor under twelve years of
age unlawfully—
() places or throws, or attempts to place or

throw, upon or across a Railway any wood, stone or

other thmg, or

(b) removes or displaces, or attempts to remove or
displace, any rail, sleeper, spike, key or other thing
belonging to the permanent-way of a Railway, or

(¢) throws or causes to fall, or attempts to throw
or cause to fall, against, into or upon any engine,
tender, carriage or other vehicle used upon a Railway,
any wood, stone or other thing,

such minor shall be deemed guilty of an offence,
and the convicting Magistrate may, in his discretion,
direct either that the minor, if a male, shall be pun-
ished with whipping, or that the father or guardian
of the minor shall, within such reasonable time as the
Magistrate may fix, execute a bond binding himself,
in such penalty as the Magistrate may direct, to pre-
vent the minor from repeating such oflence.

The amount of such hond, if forfeited, shall be
recoverable us il it were a fine,

NN M . . N
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be punished with fine which may extend to fifty
rupees.

45. Whoever wilfully does any act, or wilfully
omits to do what he is legally bound to do, intending
by such act or omission to endanger, or knowing that
he is thereby likely to endanger, the safety of any
person travelling or being upon any Railway, shall be
punished with transportation (or in the case of an
Buropean or American, penal servitude) for a term of
not less than seven years, or with imprisonment for a
term which may extend to ten years.

46. Whoever rashly or negligently does any act,
or omits to do what he is legally bound to do, and
such act or omission is likely to endanger the safety
of any person travelling or being upon a Railway,
shall be punished with imprisonment for a term which
may extend to one year, or with fine, or with both.

47. Bvery driver or conductor of an omnibus,
carriage or other vehicle shall, while in or upon any
station-yard or other premises forming part of a Rail-
way, obey the reasonable directions of any Railway-
servant duly authorized in this behalf; and every.
person offending against this section shall be punished
with fine which may extend to twenty rupees.

(D). —drrest of Offenders.:

48. If any person commits any offence punish-
able under this Act and there is reason to believe that
he will abscond, or his name and address are unknown
and he refuses to give his name and address, or there
is reason to believe that the name or address given by
him isincorrect, any Railway-servant or Police-officer,
or any other person whom such Railway-servant or
Police-officer may call to his aid, may, without any
warrant or written authority, arrest and detain such
offender until he can be taken before a Magistrate or
give sufficient security for his appearance before such
Magistrate, or is otherwise discharged by due course
of law. . _

49. Tvery person committing any offence men-

tioned in scetions cight, twenty-five, twenty-six, thirty-

“on, thivly-cieht, forty-founy, forty-five and
4 - o4 3
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forty-six may be arrested without any warrant or
written authority by any Railway-servant or Police-
officer, or by any other person whom such servant or
officer may call to his aid ;

and every person so arrested shall, without un-
necessary delay, be taken before a Magistrate author-
ized to punish him or to commit him for trial.

(E) —dJurisdiction.

50. No Magistrate other than a Presidency Magis-
trate and a Magistrate whose powers are not less than
those of a Magistrate of the second class shall try any
offence under this Act.

Any person committing any offence against this
Act or the rules made under if, shall be triable for such
offence in any place in which he may be found or
which the Local Government may, from time to time,
notify in this behalf, as well as in any other place in.
which he might be fried under any law for the time
being in force.

Magistrates
having juris-
dietion.

Place of trial.

Every notification under this section shall be pub-

lished in the local official Gazette and a copy thereof
shall also be exhibited in some conspicuous place at
each of such Railway-stations as the Local Govern-
ment may direct, so that it may be easﬂy seen and
1ead

(F).—Saving of other Criminal Laws.

51. Nothing in this Act shall be deemed to pre-
vent any person from being arrested, prosecuted or
punished under any other law for any act or omission
which constitutes an offence against this Aect or the
rules made under it :

Provided that no person shall be punished twice
{or the same offence.
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Governor General in Council, may, from time to time,
make rules requiring—

(¢) that boundary-marks or fences be provided for
any Railway or any part thereof, and for roads con-
structed in connection therewith ;

(b) that gates or bars be erected at places where
any Railway crosses a road on the level; and

(¢) that persons be employed to open and shut
such gates or bars; ,

and may by such rules determine what kind of
fences shall, for the purposes of section forty-two, he
deemed to be suitable for the exclusion of cattle,

“and direct that any Railway-Administration wil-
fully neglecting or violating any rule made under
this section, shall forfeit to Government a sum not
exceeding five hundred rupees for every such neglect
or violation, or, when such neglect or violation is
continuous, for every day during which it continues.

58. The Governor General in Council may from
time to time, by notification in the Gazette of India,
declare what Government or other Authority shall be
deemed to be, for the purposes of this Act, the Local
Government in respect of the whole or any part of a
Railway.

54. The Governor General in Council may, by
notification, extend this Act or any portion thereof to
any tramway worked by steam.

THE FIRST -SGHEDULE.
ACTsS REPEALED.
(See section B). -

Number and yeat. Title.
XVIIX of 1854 ... | Ap Acl relating to Railways in India.
XXXT of 1867 ... | An Act to render penal certain offences commitied

by servants of Railway Companies.

RIIT of 1850 <. L An Ach to apply the provisions of Acl No. XVIII
of 1854 to Kailways belonging to, or worked by,
Clovernmind, ’

R Lot Ae Aot te mnond the Hatlway Act,
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THE SECOND SCHEDULE.
(See section'11). ‘

(a) Gold or silver, coined or uncoined, manufactured or

-~ unmanufactured ;

(‘6) plated articles;

(¢) cloths and tissue and lace of which gold or silver forms
part;

(d) precious stones, jewellery, trinkets;

(e) watches, clocks or tlme-pleces of any deseription;

(/) Government securities ;

(¢) Government stamps;

(%) bills of exchange, hundis, promissory notes, bank-notes,
orders or other securities for payment of money ;

(1) maps, writings, title-deeds

(j) paintings, engravings, lithographs, photographs, carv-
ings, sculpture and other works of art;

(&) glass, china, marble ;

(1) silks in a manufactured or unmanufactured state, and
whether wrought up or not wrought up with other materials;

(m ) shawls ;

(n) lace;

(o) oplum;

{p) ivory, ebony, sandalwood, sandalwood-oil ;.

{ ¢) musical and scientific instruments.




